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Shri Priya Gupta: There is no one
from the Government present. Kindly
take note of this and convey it te
them.

17.04 hrs.

*PAKISTANI SPIES

Shri Surendranath Dwivedy (Ken-
drapara): I would like to raise a
discussion in continuation of the sup-
plementaries to Question No. 62 on
the 27th July. The question relates
to the espionage activities of Pakistan
spies in our country. It is well known
that these spies have chosen the most
vulnerable areas of our country for
their operations. They are most active
in border regions like Kashmir, Pun-
jab, Assam and West Bengal, Several
times through interpellations it has
been brought to the notice of the
House and the Government how these
activities are going on in the country
through the moral and financial assist-
ance of diplomatic missions in the
country.

There is proof, and this is not an
allegation, but concrete proof has been
shown, about the complicity of Pakis-
tani diplomatic persons in this coun-
try, how they have given financial
help to such activity, ang because of
the very disgraceful record of .the
Home Ministry to locate and punish
these people, they have spread their
network all over the country, and the
country has paid a very heavy price:

What happened in Kashmir and
other areas is very well krowa, but
now we really express very deep con-
cern because these activities are not
confined to one place here or there; it

is not only an account of the failure °

of the Government ‘to
unearth them, arrest them, but it
has assumed such proportions now
that I would say they are now func-
tioning under the protective care of
this Government, and, I wou'd not be
wrong if 1 say, also of the ruling
party.

lccate them,
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I want the Minister to categorically

say “no” to the fact which I want to

place before you and the House.

Shri Tyagi . (Dehra Dun): We say
no. '

Shri Surendranath Dwivedy: Yom
say no I know, but let the facts be
denied in a convincing manner.

It has reached such a pass I would
say, and you must have seen this car-
toon in Hindustan Times, in which
Mr. Ayub Khan is asking his intelli-
gence, Tell us how many of our men
can get Congress tickets.”

Shri Nambiar (Tiruchirapalli): I
the AICC office itself, people are like
that.

Shri Harish Chandra Mathur (Ja-
lore): And they are arrested not by
you, but by the Congress Government.

Shri Surendranath Dwivedy: When
this question was raised in this House,
my hon. friend Shri Tyagi intervened
and asked whether the instructions of
the Central Government were being
violated, flouted, by the West Bengal
Government. I alsg intervened and
asked whether it is on account of the
fact that an employee [ the AICC
was involved in this affair that the
West Bengal Government wants to
protect him, and is not listening to
and acting under the instructions of

the Central Government, but Shri
Hathi almost evaded the question
without saying anything. And later

on, when my hon. friend Shri Madhu
Limaye, the first question was on the
27th July, gave the name of the person
concerned, then you find now some
arrests have been made.

It is good so far as it goes, but it
will be interesting to know who are
the persons who have been arrested
and in what connection. The names of
the persons so far arrested have al-
ready been given in the newspaper

*Half-an-hour discussion.
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reports. Here is one from the AICC
office a person named Sunil Das who
has been serving this office for the last
18 years. He came to me and explain-
ed to me, he admitted that some per-
son had come to him, but he did not
know anything about his past or his
activities, he was pleading his inno-
cence. But this man was there for
the last 18 years, and holding a very
responsible position in the All India
Congress Committee, and along with
him in Calcutta were three persons,
and their names are given: Rabindra
Chaudhuri, who is the Secretary of
the Paschim Bang Congress Karmi
Sammelan, Tarapada Chakravarti,....

Wt #g fma (%)) w1
T % AR
Shri Surendranath Dwivedy:..and

Keshav Chandra Chakravarti.
are also Congressmen.

They

This Tarapada Chakravarti happen-
ed to be, was, the Secretary of the
Congress Industrial Exhibition Com-
mittee,. ...

Shri Tyagi: He must be the cousin
of Shrimati Renu Chakravartty!

Shri - Surendramath Dwivedy:. ...of
which, I am told, Shri Atulya Ghosh
was the President. They are arrested
in connection with a person. called
Mohit Chaudhuri. Who is this Mohit
Chaudhuri?

Shrimati Renu Chakravartty (Bar-

rackpore): A relation of Sachin
Chaudhuri!.... (Interruptions).
Shri Warior (Trichur): That is

being paid with interest.

-Shri Surendranath Dwivedy: It.is a
fake name; this person has been
arrested first in April in Jamshedpur
this year. -He was arrested in connec-
tion with criminal cases. He was an
active member of the Singhbhum dis-
trict congress committee and he had
come several times to meet the Cong-
ress President .and .other Congress

1347(Ai)LSD—12.
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dignitaries about some quarrels in the
Bihar Congress which is very com-
mon. This man gave a voluntary
confession before the court—it was a
61 page document—saying how since
1957 he has been functioning in this
country, doing spying activities all
over the country under the protec-
tion, sheiter, assistance and co-opera-
tion of very influential congressmen.
He had mentioned what his past is; I
need not go into it. He is a Pakistani
national; all these things have been
established. It will be interesting to
know that this personal has married
three Bengali girls, two Assamese
girls and one Behari girl . . . (Inter-
ruptions). 1 could give the name of
the Bengali girls: Anjali, Kalpana and
Indira. I would like to know whether
his marriage took place with Anjali,
Mr. Atulya Ghosh played any part in
the marriage ceremony ... (An Hon.
Member: He played host? Or He was
the bestman?). I am told; I do not
know; I have not verified this fact but
I am told that Anjali belongs to a
family - which calls Atulya Ghosh
Mama or Kaka; so Kaka was present
when the marriage ceremony was per-
formed (Interruptions). What-
ever it may be, this Mohit Chaudhuri
carried on his nefarious activities in
this country through a company called
G. S. Emporium and Chakravartys
were partners of this firm. They were
dealing with fertilisers and other things
and they used to visit Delhi too often.
I am-told that through Sunil Das he
met Mr. Subramaniam several times.
It is also said that these persons
though Mr. Sunil Das were giving all
important newg to the Pakistan High
Commission here and they are getting
regular money. I would like to know
this. It was said that some gold and
incriminating papers were found with
Mr.-Sunil Das as also Rs. 40,000 worth
of ornaments etc. I would like to
know whether. some cheque was also
found and if so which is that cheque,
on which bank, who is the person who
has given that cheque, whether it is
the Pakistan: High Commission direct
or through some other person. -All
this has to be entuired.into. What
has happened? There is this Mohit
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[Shri Surendranath Dwivedy]

Chaudhuri. In Bengali they have pub-
lished a book, jago Bangala,

Shri R. S. Pandey (Guna): You
have not mentioned the name of
Assamese girls.

Shri Surendranath Dwivedy: If you
are interested, I can. Now, this book
has been publisheg by these persons.
There was g committee, a cover orga-
nisation called the Paschim Banga
Bima Raksha Samiti. The Deputy
High Commissioner in Calcutta was
coming there. They were addressing
meetings. These persons are very
active there, and these activities were
going on. I can tell you again that
in 1957 there was another person
called Azizu] Islam. I had raised this
matter in this House, and this matter
was also raised in the West Bengal
Legislative Assembly. This man is a
Pakistani national; since 1957 he func-
tioned in the same manner as this per-
son has done. He went to Bombay,
married a girl there and came to
Calcutta. These activities went on,
and complaints were alleged. Nothing
doing. Ultimately, he has been sen-
lenced to seven years’ imprisonment
now, in June, 1966; he was arrested
in 1965. They knew fully well that
much activities were being carried on
by persons like this, but this Govern-
ment, because of the connection of
higher-ups in the Congress who want
to protect them, have not arrested
these persons so long.

What happened in this particular

case? He made a confessional state-
ment. The police came and they
verified; they questioned these per-
gons; they got all the evidence. Shri

Hathi, I think, has taken the oath
of secrecy so far as the Government
is concerned, but he has also taken the
oath under the Constitution here. I
am telling you the truth. I tell him
this. .The Central Intelligence took
up this matter, and the Central Intel-
ligence has a special branch of the
police in Calcutta. Together, they
came to the conclusidn that all these
persons who he has named are involv-
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ed in these affairs. As I told you, he
made even a voluntary confession in
May, and the investigation was over
and after the investigation was over,
a directive went from the Central
Government to the West Benga] Gov-
ernment. The first letter went on the
30th May, to arrest these persons. On
the 30th May, the first letter goes!
But they were not arrested because
of the interference of these persons—
the Chief Minister—and they are pre-
venting the polite there to effect their
arrest, through the intervention of
Atulya Ghosh. This Sunil Das was
acting not only as head of the depart-
ment, Secretary, of the Congress
Committee, but he was also acting,
according to his own admission before
me as the confidential secretary of
Atulya Ghosh all these years. ~Now,
on the 30th May, they sent the latter;
no arrest was affected. They carry
on their activities. Let Shri Hathi
deny it. Again, on the 30th June,
they sent another message; a telephone
call wag also sent; but nothing doing;
no action was taken.

On this matter I want to ask him
one thing. Is it nct a fact that at
one stage, when it was almost known
to everyone in Delhi that this serious
affair was going on, the West Bengal
Congress leaders are protecting them?
This is an activity, an anti-national
activity, for which they should also
be hauled up. If the DIR could be
brought in, they should also be caught.
They shoulq first detain Atulya Ghosh
for giving protection to these anti-
national persons. (Interruption).
What is this country coming to? We
do not know. And what happened
when it was known? All over Delhi,
in the political circles, there was a
talk and pressure. Is it not a fact
that the intervention of the Prime
Minister became necessary to get these
people arrested? On the 20th July,
they sent another communication, and
on the 27th July, when I put a ques-
tion, and when Shrimati Renu Chak-
ravartty intervened and asked, “Is he
arrested”, Shri Hathi exhibited utter
ignorance and said “No, no; no state
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Government flouts us; we are getting
all the co-operation.” This is all
hoodwinking the people and deceiving
Parliament. If in this matter, which
is of national .concern, because of
political reasons, political pressure and
political influence are exerteq what
would happen to the country? I can
well understand, if we protect corrupt
persons for your own sake—I can
understand that. But can we tolerate
these anti-national activities under the
cover of Congressmen going round in
this country? I want an answer to
this. What are we doing? We are in
an emergency. The Defence Minister,
the other day, told us that a very
serioug situation is developing in the
border; an attack is imminent. In
spite of this, these things happen. It
is happening not only in one place.
It is no pleasure for me to tell about
our own Congressmen in this country
that they are associated with “spying
activities and Pakistan may utilise
them. Still, I have the painful &uty
to bring it to the notice of the country
and of the Government.

Shri Harish Chandra Mathur: There
is nothing like the Congress being
involved in this; there are certain
individuals and we will be one with
you where national interests are con-
cerned. (Interruptions).

Nt wy fod © W ST AR
AW 1 dg qEr W ¥ 1 FAE
Eall

Shri Surendranatp Dwivedy: I en.
tirely agree with Mr. Mathur. |
would like the pafriotism in the Con-
gressmen to assert itself and see that
these anti-national persons are kep:
in their proper place. It is high time
that we go deep into fhis and see
what is happening. Today one does
not know who is a patriot and who is
not. I have also learnt from good
authority that Sunil Das was often
meeting the Pakistan High Commis-
sioner, Commercia] Secretary, Cultu-
ral Secretary and so on. I do not
know—he was also attending the
meetings of the Congress Working
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Committee—what information he was
giving, God alone knows. This is not
a small affair. Let not Government
just come forward to protect them
and give some plea. We must take
stern measures against this sort ° of
thing happening.

Shri Hem Barua (Gauhati): From
what has come to light about Sunil
Das, an employee of the AICC and
also some of his Congress compatriots
in West Bengal, this has become
quite clear that President Ayub
Khan's spies are getting jntegrated
into the Indian National Congress.
There have been serious gllegations
that the Deputy High Commissioner
of Pakistan stationed in Calcutty has
been organising, financing, and patro-
nising these people to indulge in
espionage work against this country.
Whep a similar thing happened in
Shillong, ang the Assistant High
Commissioner of Pakistan was found
to be involveq in espionage activities
in that part of the country, our Gov-
ernment asked Pakistan to close down
the office of the Assistant High com-
missioner in Shillong. In that con-
text, may I know whether our Gov-
ernment are going to ask Pakistar to
close down. the Deputy High Com-
missioner’s office in Calcutta, who
is alleged to be involveq in this es-
pionage activity?

ot vy fomd : Sy AEET,

¥ o7 Y uge § UF e F1 A

I WEEW . HY I5aT §
w oaw !

ot 7y o aga Aifew g
# Sor WIE | AT AEEAT FT IH
g1 @ ;e | wE arfear aw gy
L WIE |

# s A dfoaE A 3%
gt FY qve feerAr =mar § o
& wosT eama 233 & 236 Afws A
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[t =g fema]

s feemar =g § 0 wLi gw
S gfasr o Iy &, gg IEF Ay #
g A I gy agew 99 aRd
¥ 9&x gz Sfqar @1 @i SR
ag wfaar f&q v = 8, a2 &
7% FL HGFT ATAT AT

g‘-.
g

“I; Atulya Ghosh, having been
elected 3 member of the House of
the people, swear in the name of
God....”

- UqT A B oTHET ¥ I
fomgrag 2ot &) T T

“solemnly affirm that I will
bear true faith ang allegiance to
the Constitution of India as by
law establisheq and that I will
faithfully discharge the duty upon
which I am about to enter.”

A o & 7@ 97T § AeT A AR
FTATH AFL 3@ {9 F IsW@AT )
FE 9TE F Tg 37 TR IR &
# oy wifeat & fog = a7 @
§ WX 9EE W6 F% | & 9 oF
A # FOE ar, oW o
sy g afFw oww wEE G@
g

& s amgar g fF 9@ sw aem
FUF AEGY GIY Y TH AT
ag gfasr ¥ &% waw feam 2, ar
W9 qg ¥ I B AL W FAR
YA BIASTAT H TG 3 & FTH F LT
g ar ¥ w1 Sad i w7
F frua sifeew 2 ? W Teafa
FT THFHE AT FT TG § AT HIeA
Y HIgF ar TF agq B ;AT § |
dfF 3@ § #1% 9F ar § whew
g &, gafed & Ao § ag SIEETd /i
W g Fm mE F ag I &
AT HY 71T Y 75 o< A fafwe
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ToEe &1 F9 g § ag W A
@A | o g § IR T
aren faar & fs qF oo T oA
He ¥ qEdiel 8 WY § wIX qEa’
I AT EAT A AF T 97T FAAT |
fafreec &1 & s aaT g 5
ST F FTHH G 39 T 99,
o= &1 am 'y w7 W FH IeorE
g wi a8, A g H AR,
AT IAF TUEHE F TR H FIE sATdqT
AT Fqm qFd 8 7

W o Jo WA (IW{T) :
TEAAT FT ATBA WY F4 T g 7

stagfemd :  qwE § S
a1 gua 98 faem | =i gEo THo
f@adt 7 agg T© w7 §

Mr, Deputy-Speaker: This is not
a point of order. It is not for me to

show the way. There 1is no point
of order. Please put your question

Shri Tyagi: Sir, I rise to a
of order.
speech,

Hg 9 AT gIa F A E
IAHT wede  fewHy @ W § O
fey few &)

Shrimati Renu Chakravartty: He
should have been here.

point
I do not want to make a

Mr. Deputy-Speaker: I have al-
ready ruled out the point of order.

Shri Tyagi: Sir, my point of order
is this.
# ag vz w1 a1 & a7 faw
w7 foar gafaw o
The whole House has taken it as if

Atulyababu has been helping the
espionage.



5319 Palkistan

™E AL H AT WA IF TTpHT AL
g A gEd § AgeT A ¥ Fow
N TFICH A IR A g
¥ feaww w1 FF oaF wATES
g7

st wg famy @ T aE w®
FETAT | TR TGS S FT I8
| W AT ww ag few Ey o
g1 i SR awE A ?

Shri R, S, Pandey: Sir, I rise to a
point of order. If any allegation is
to be made against any Member of
the House, under the rules notice is
required to be sent to the Speaker.
The hon. Member has made certain
allegations against Shri Atulya Ghosh
who is not present in the House. He
has done it without any notice. He
should, therefore, be asked to with-
draw whatever allegation has been
made. He should have given notice
to the Member concerned. Otherwise,
Sir, it will be a great injustice to the
hon. Member who is not here. He
has made certain allegations and he
must be asked to withdraw them.
Please ask him to withdraw (Inter-
ruptions).

Mr. Deputy-Speaker: Whenever
hon. Members make allegations against
others they must give notice. It is
not proper to raise such questions
without giving proper notice.

Shri Nambiar: Sir, I rise on a
point of order. There were occasions
when worse charges were levelled

against us., We were called traitors
in our absence.

Mr. Deputy-Speaker: That is no
justification for making allegations
now. It should have been raised at
that time.

Shri Nambiar: They must with-
draw those words. There cannot be
two standards.

Mr. Deputy-Speaker: Order, order.
Let Shri Madhu Limaye ask his ques-
tion.
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Shri Nambiar: Charges were level-
led against Shri Gopalan and other
members of our party when they were
not present.

Shri R, S. Pandey: We have not
made any allegations without justifi-
cation. May I know whether Shri
Madhu Limaye has got proof with
him to establish the charges levelied
by him?

ot v foed ;A T ow oA
o Fa gwen fangrfasre afafq

F1 @Y feor 9T 1 T AE FAX UAW
T F? @ e
Mr. Deputy-Speaker: Please put

your question,

st vy femd I 9v OF O
A & g # g, foa ¥ T @
F1 9 wfgwe &1 W gfae faee
Y 3@ @it |

Mr. Deputy-Speaker: What is your

question on this half an hour discus-
sion?

ot vy foed . ww &
FT g@TT 4G @1 g, A7 qAr w@ET
Fg fF ag A Fox R F ARy

T AE@T & | q9 F A AR
e &7 TR, @) AT N A

3| gger  oftenly Fmer G AT
qge FE F T T FT F J0T
Fr ey oY, AfFa GfF Fhww Fiw
F AwaC s Aged MY F TIE a9 T
FW F@ & faq dae 78 2, wafag
yq qg " feefeea fawmr a1 &l
fear mar &1 = w9 Ww g fo
9gH FEHAT AT 4 AR P TR
Fag 7 & A 09 F IT q9AA
F qarEel, ZEEL, F@EE HOBE
AT qTE g 2, fARiA ST F oy )
z® FaR A Fawwr B o gH+1g )
qg WIET AW H FGIAT, AEHHARAT
=i ok fedhm & @l
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[t 7 femd]
21 ¥ @R F 99 §g9 A
W% FEEWI  wife G| §
gfaurw # ag W FFr AL ¢
“the executive power of
Union shall extend—

the

(a) to the matters with res-
pect to which Parliament has
power to make laws;”

@E o Ag § fF o R
ax #qu wfyFx g1 § T e
argat § 5 =fs 397 ¥ 3w Ay ar@wa,
gEwifaea 7 @A #1 oFaTS
T 2, 39 fau #r §41 wgew 3w
X ATHA T HGT 1T F F FT A
qIET T FIX 7 Fo "o &7 wfe
AW Y 3T FE FT GH FIA T AL
Tt a7 4% efmm A ag g
st aars 2, fae ¥ o= ag ATy
F AT G R

Shrimati Renu Chakravartty: My
question is whether it is a fact that
the names of Shri Atulya Ghosh and
some rather important Congress lcad-
ers have been mentioned in the .on-
fessional statement of Shri Mohit
Chaudhuri? What is the reascn thal
a case which is directly dealing with
espionage, not only in West Bengal
bccause Shri Mohit Chaudhury was
also functigning in Jamshedpur, Sing
bhum and Delhl also, why is it that
the whole matter has been handed
over to the West Bengal Government?
1 think it is now under the Intelli-
gence Bureau, within the aegis of the
West Bengal Government. Why is i
that the Central Government aas not
taken up this very important case of
espionage under its own aegis? Ts it
because the Home Ministry or the
Home* Minister is afraid of the attacks
which may be made upon him by
people like Shri Atulya Ghosh?

Shri Tridib Kumar Chaudhuri (Ber-
hampur): It has appeared in the
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papers that this Mohit Chaudhuri,
whose name has been mentioned and
who has made a confession, has stat-
ed that he was specially engaged in
securing secret information about ura-
nium deposits and works connected
therewith—atomic energy and our
atomic preparations. Why is it that
all these persons who have now becn
arrested have been allowed to bz ar-
rested by the West Bengal Govern-
ment under the West Bengal Security
Act which means nothing? Why were
these people not directly apprehended
under the ample powers that this Par-
liament has entrusted to the Centre?
It is the direct responsibility of thc
Centre and the Prime Minister is the
Minister in charge of atomic energy.
Why have these people been handed
over to the West Bengal Government
and West Bengal Police? What steps
are the Central Government going tc
take to see that any compromising and
confessional statements made by these
persons are not hushed up by that
Government who have complete
charge of law and order and all these
things?

Dr. Ranen Sen: (Calcutta East): A
few days back I was in Calcutta and
I found that there was a rumour
widely circulated in political circles
that the West Bengal Government
munder the influence of a certain gen-
tleman, who is a Member of Lok
Sabha, namely, Shri Atulya Ghosh, is
trying to shield these persons who
have been arrested in this case in
Delhi and Calcutta and that is why
this case has been taken up by the
West Bengal Government and ailow-
ed by the Central Government to be
taken up by the West Bengal Gov-
ernment; if so, I want to know whe-
ther there is any truth in this rumour
and if there is no truth in that
rumour, what steps the Government
of India is going to take to scotch
those rumours,

ot g% (T ): SR AR
™ T g T AR Sl
oifg #1 wvaw 2 ¥ AR @ fwa
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F ot ogew AW w1 AW 7y W g
g T e g & R W e
¥ TeEg WX A grfl @ 3w g
A 9g TW gEERY § 2 F T 0
FIEATAY FHEA § G FE 7
> ag feafa & fr 3w S EAEE
Fr @ gwr fo@r @ 2, dfe fee sy
agi & 9% fafeex ol medEe 7
S UFAH Ag fAar g 1 T a@ R
T AT § gEAET FEAT AT FHq
EEUGEEAMRE O Itk o4
;N FEtear # oW @ & A
W AT q¥T § 9% qAT AR g
W gFe H e A P H ag S
Trzr g fF Far dzw waede gq
FEAfgat & IR ¥ gAY Fq-
Euil|

AR qW q@ (Fe)
TIYE  F AU HIK GedT &
FEx  qfae & @@ ST a6
Qe 9 T 9 A @l a9 S
TS0 Ao Mo F qga FRwR T
T AT | 3§ OF gweaen faw
To ATEo &lo Hlo FT AL HIXIT J
YT FOw § 79 § wr9w fear av 57
g WegH gEI ATH T QF A9
THo TAo Qo § | & I ST Avgar
g & 37 @i Y Qe aeAR ofan
H g &1 #T Waa«q &, 99 fF 7
qIfFEnT I ¥ AEE FW G,
S A A G wfeeaw =¥ T
F T arog 7 9T T A1 o ;o
Ao & W 9Fg fogqr 747 947 |
= am @1 fEr F@ Ak e
qiex ofear ¥ s@ey w0 oFw FTO
g7

Shri D. C, Sharma (Gurdaspur): I
think, in all the countries of the world
the foreign embassies are watched and
the Government of the place notes
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which persons visit those embassies
and for what purpose. May I know
if the embassies are watched here clso
and note is taken of the persons who
go there; also, if the Pakistan High
Commission is wa‘ched in New Delhi
and note is taken of the persons who
go there and it is seen for whai pur-
pose they go there? If that had been
so, I think the gentleman to whose
name so many references have been
made and whose connections with the
All India Congress Committee have
been overemphasized, would have
been found out why he had been gcing
there. Are they keeping any watch
over that embassy? I ask: Is the
(Jovernment keeping a watch over the
movements of those persons who have
been going to Pakistan Embassy and
if they have been doing so, what arc
their findings and how is it possible
that a gentleman has been in touch
with Pakistan Embassy for the last
six or seven years an they have nat
been able to find that?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Mr. Deputy-
Speaker, Sir, I have heard Shri Sur-
endranath Dwivedy and also noted
down various questions raised by the
hon. Members. There are several
questions which are of national im-
portance. “Espionage and spying real-
ly come within the category of that
importance because of the present
situation which the country faces.
There are certain questions which are
important because of the political im-
plications. There may be certain
questions which canp be made impor-
tant because of organisational impor-
tance. To some questions, because of
an individual also, some importance
can be given.

Sir, in these various questions, per-
haps, all the things seem to be com-
bined, Of course, the fact that a per-
son working in the A.IC.C. has been
arrested does not mean that everybody
in the Congress or all in the Congress,
or he cited a cartoon . . .
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Shri Surendranath Dwivedy: I have
not said that.

Shri Hathi: He said that this gen-
tleman was not arrested because he
was under the protected wing of the
ruling Party or somebody in the Con-
gress organisation, In another sen-
tence, he said that the Centra! Gov-
ernment’s directions were violated by
the West Bengal Government because
an AI.C.C. employee was involved.
I would first like to view dispassion-
ately the Central Government. Is it
a Congress Government or not?

Shri Ranga (Chittoor):
What else is it then?

Is it not?

Shri Hathi: His first allegation was
that this man was under the protected
wing of somebody high-up in the Con-
gress. Now, the Central Government
is of the Congress Party, the West
Bengal Government is also of the
Congress Party . . .

An hon, Member: Everywhere.

Shri Hathi:...... and, therefore, to
say that he was being protected by the
ruling Party or because the Central
Government did not want to -arrest
him is not correct. So far as this point
is concerned, he himself admitied that
it was the Central Ministry who wrote
to the West Bengal Government.
Therefore, the discredit that he gave
to the Home Ministry does nct stand
to reason.

One thing I would say that what-
ever may be, the question of follow-
ing up any case of espionage, whether
he may be an employee here, in the
AICC, or he may be an cmp'oyee
anywhere, or whatever may be the

position, this much is certain that if °

there is evidence and there 1s clue to
justify any prosecution, certainly, the
law would have the course, But I
would only say that simply to bring
in names of individuals and to make
allegations against individuals--there
is no -question of anybody vrotecting
anybody and if he was to be protect-
ed, how is it that the maan has been
arrested . . .
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Shri Hathi: I am not yielding, Mr.
Madhu Limaye.

Now, it may be that the investiga-
tions were being carried on. The
statement was recorded in Bihar on
20th May and after that certain fur-
ther clues had to be obtained during
the investigation and after the ciues
were obtained, the West Bengal Gov-
ernment arrested four other persons.
(Interruption), It takes time.. ..

Shri Ranga: They had hesitated,
Can you deny that?

Shri Hathi: It is not hesitation.
After all, when anybody is top be ar-
rested, there must be some clue or
some further probe into the matter.
So far as the Central Govermmert is
concerned, I may say that our Cen-
tral Intelligence Bureau are in con-
stant touch with the Bihar and also

the West Bengal Governmeats, (In-
terruptions).
Shri Surendranath Dwivedy: Are

they taking over the entire case?

Shri Hathi: So far as taking over
of a. particular case is concerned,
there have been a number of cases,
espionage cases, where the Central
Government have not direct!y taken
over the cases ... (Interruptions).

UF WEAAT  ®ET ;4T S
T F AUA UgeT N F0F 9T &
IR qG T ?

Shri Hathi: I would not yield and
I would not allow that now and then
we should go on repeating an indivi-
dual’s name. I am saying that the
Central Intelligence Bureau are in
constant touch with Bihar and West
Bengal Governments and there is a
full collaboration among the three
Police officials on this point,

Whenever there are cases of espion-
age, these are being looked into by



.

Pakistan SRAVANA 26,

5327

the Intelligence Bureau, though the
actual law and order, trial, etc., would
be . in that court. So to that extent
1 can say that the case is being looked
into and all assistance, all collabora-
tion, is being given by the Central
Intelligence Bureau.

Then there came another question.
Mr. Dwivedy said that when I was
asked whether he was arrested, I rep-
plied that the State Government was
not co-eperating. (Interruptions).

An hon. Member: Is that correct?

Shri Hathi: When Shrimati Renu
Chakravartty asked, “has he been
arrested”, 1 replied, ‘I have no infor-
matiori’,

Shri Surendranath Dwivedy: He
also said about co-operation. ‘“There
is no question of any State Govern-
ment ., "

Shri Hathi: Shri Tyagi said:

“One misunderstanding has been .
created. The hon. Member has
said that the Bengal Government
has flouted the instructions of the
Central Government. That at least
may be clarified . . .”

1 then replied:

“There is no question of any
State Government flouting the in-
structions of the Central Govern-
ment.”

There is no question of ﬂoutiné L
(Interruptions).

Shri Surendranath Dwivedy: It
was obstructing.

Shri Hathi: It was not obstructing.
On the contrary, I may say that when
our Intelligence organisation brought
this to the notice of the West Bengal
Government, they said that they were
actually knowing all this; they were
getting information from the Bihar
Government; and they were pursuing
the matter. After the investigations
were completed, they also wanted our
assistance, Therefore, ihere is no
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question of flouting anything. In fact,
on the one hand it is said that the
West Bengal Government is flouting
and on the other hand it is said that
this gentleman was taken over to the
West Bengal Government. i.e, they
were interested in arresting this man.
(Interruptions).

Shrimati Renu Chakravartty: Why
does he not give a straight answer?
They were obstructing for the whole
of two months.

Shri Hathi: The confession was made

only on 20th May. (Interruptions).
st Ag fmd 9 St W

TR Tfews Sfawgee & 3 qare
F X JE FIAIT EAHE T qIAA ET
g T WEITAS AR TG
A o9 FHRFCATE )+ |1 9 g
IR,  afeswsw feRwmE J
Fq gar X faar ar ag ?

Mr. Deputy-Speaker: Order, order.
Let the hon. Minister reply.
Shri Hathi: Then Shri Madhu

Limaye has asked one question as to
whether the case has been trans-
ferred from the Specia] Police to the
CID branch. That is not correct.
But there seems to be some misunder-
standing from some rumours or some
talks or some information . that he
might have got. That is because an
expert CID officer in the West Bengal
Government has been entrusteq with
this work by thre Special Police. It iz
under the Special Police organisation,
but an expert and a very capable
officer has been utilised for this pur-
pose in order to jnvestigate. There-
fore, it seems that an impression has
beep created that it has been trans-
ferred from the Special Police to the
CID Branch with which we are not
concerned now, but I may say that
the case is being investigated by the
Specia] Police department of the
West Bengal Government.
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Shri Surendranath Dwivedy: And
they have to conduct the case or
they will conduct the case? It would
not go to the Detective Department
which is trying to release them on
bail on the 18th?

Shri Ranga: How does the hon.
Minister explain this delay after the
confession was made?

Shri Harish Chandra Mathur: It is
a very serious matter. The hon.
Minister says that  confession was
made on the 20th May, gnd a case is
made out on the 7th June in such an
important matter where the national
interests are concerned. And the
arrests are made in August. The hon.
Minister must explain this to the
satisfaction of the House.

Shri Bhagwat Jha Azad (Bhagal-
pur): Did the Centre write to the
Bengal Government or not?

Shri Tyagi: Let the hon. Minister
please assure the House that in future
such delay would not take place.

Shri Hathi: The confession was re-
corded by the Bihar Government. It
was not in Bengal. It was not

Shri Harish Chandra Mathur: It is
such an jmjylortant matter. The hon.
Minister must explain this properly.

Shri Ranga: The Bihar Govern-
ment could have arrésted him.

Shri Hathi: He has been arrested.

Shri Ranga: Several others, also
could have been caught hold of there.

Shri Hathi: Bihar Government has
already arrested Shri Choudhury.
He is under arrest, and his confes-
sion was recorded by the Bihar Gov-
ernment and not by the Bengal Gov-
ernment.” Then, these papers were
sent, because our officers are there.
Therefore, they sent the papers; they
informed the West Bengal Govern-
ment, and therefore, the West Bengal

Government also got the papers.
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Shri Tyagi: It should have gone
by wireless. Why should there have
been any delay?

Shrimati Renu Chakravartty: The
hon. Minister must explain to us one
thing. Shri Mohit Choudhury is in
Bihar; Shri Sunil Dass is in Delhi.
Why then was the whole matter
transferred to the West Bengal Gov-
ernment? Let the hon. Minister ex-
plain this to us? Why has the whole

thing been entrusted now to the
West Bengal Government?
Shri Hathi: Because there were

certain portionsn the evidence which
also related to people in Bengal . . .

Shrimati Renu Chakravartty: Yes,
that is there.

Shri Hathi: Therefore, it was trans-
ferred. I am not hiding anything.

Shri Ranga: Shri Hathi cannot
argue this properly. The best thing
for him is to say that this is a bad
case, and then let him sit down.

Shri Hathi: There are certain pieces
of information about which investiga-
tions have to be made in Jamshed-
pur in Bengal and in other places.
Therefore,....

Shri Surendranath Dwivedy: It was
your responsibility. Why did you
hand it over to them?

Shri Hathi: We cannot take it over
but our officers have worked, there
is no doubt about it.

Shri Ranga: The Delhi Government
could have arrested them. The
others could have been arrested in
Bengal. )

Shri Hathi: Arrests cannot be
made, but we have worked and work-
ed without delay.... .

Shrimati Renu Chakravartty: You
can arrest about two thousand peo-
ple because there is going {0 be a
bandh but you cannot arrest and
keep them but transfer the whole
affair to the West Bengal Govern-
ment.
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Shri Hathi: It was done; it was
only because of our Central Intelli-
gence officers being in Bihar and
being in Bengal and doing every-
thing that we got all the informa-
tion; it is because of that that they
have been able to get the information.
Therefore, it is wrong to say that the
Central Government have not done

their dyty or that steps have not
been taken by them.
Shri Surendranath Dwivedy: 1 do

not know whether the hon. Minister
has misunderstood me. Se far as the
particular case is concerned, I am
not accusing the Central Govern-
ment . . .

Shri Hathi: Thank you.

Shri Surendranath Dwivedy: The
point that I have been emphasising 18
this that the Central Government
have been writing to the West Bengal
Government to arrest those persons.
I have already given the gates on
which those instructions were seat.
Yet they had not done anything.
This matter is of very- great impor-
tance.

Shri Hathi: The point that we have
been writing to the West Bengal
Government and they were doing
nothing is not arrest......

Shri Surendranath Dwivedy: I had
given the dates also. (Interruptions).
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Shri Hathi: It is not as if they were
not doing anything and that we have
only been writing to them. That is
wrong.

Shri Ranga: 20th May, 30th June.
20th July.

Shri D. C., Sharma: How is it that
they have taken seven years to find
out?

Shri Hathi: Not seven years.

Therefore, I may assure the House
that so far as this is concerned, there
will be all efforts made. The Intel-
ligence Bureau and the Specia] Police
will help in the work and nobody who
is involved will be spared. There
will be many more people, but at
this stage it would not be proper to
name so many people. May be it
will al] come out during the Investi-
gation and then nobody will be spar-
ed. 1 assure the House on that.

Shri Ranga: The country’s security
is not safe in Government’s hands.

17.56 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Thursday,
August, 18 1966/Sravana 27, 1888
(Saka) .






